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(¢) The Commission had set up a
Committee of Experts to consider how
best foreign language teaching in india
could be developed further. On the
recommendations of this Committee,
the Commission has decided to suv-
port one lecturer in French, German
and Russion in a few selected Universi-
ties. The Commission also proposes to
consider, with the help of expert Com-
mittees, the kind and level of supuoit
which will be required by the umiversi-
ties for developing teaching wnd re-
search in Foreign languages during
the next plan period.

University of Sanskrit at

Kalady

Central

7130, SHRI R. K MHALGI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether a memorandum re-
questing the establishment of Central
University of Sanskrit at Kalady
(Kerala); birth-place of Shri Shan-
karacharya and to raise the sald
village a Pilgrim Town was submitted
by Shri Ram Krishna Advaita Ashram
of Kalady (Kerala) to the Prime Minj-
ster during his visit to the place in
September, 1977;

(b) it so, what were the other re-
quests made in the same memoran-
dum; angd

(¢) what action Government have
taken or propose to take in near
tuture?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) The other requests relate ta
provision of funds for the buildings of
Brahmanandodayam High School.
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Upper Primary and Jumior Sasic

Schools.

(c) It is not possible for Govern-
ment to set up a Central Unaversity
of Sanskrit at Kalady. The otlLer e
quests are being referred to the State
Government for suitable action.

MR. SPEAKER: Papers to be laid.
(Interruptions)

12.00 hrs.
RE. MOTIONS FOR ADJOURNMENT

MR. SPEAKER: Now I am on my
legs. Will you please resume your
seais?

Two questiong have been raised.
One is about the law and order situa-
tion at seversal places. I have received
adjournment motions about several
places—from UP, from Punjab and
other places also, I have disallowed
the adjournment motions. But I am
going to allow a discussion under
Rule 184. Mr. Stephen has given a
notice which provides not for any
particular State but you can bring
up whatever you want. I shall try
to find sometime in consultation with
the Business Advisory Committee for
you to discusg the matter in depth....

SHRI O. V. ALAGESAN (Arkonam):
Kindly fix it up for tommorrow,

MR. SPEAKER: 1 have to consult
the Business Advisory Committee....
(Interruptions) I will try to find time
as early as possible. I will immedia-
tely call the Business Advisory Com-
mittee. ... (Interruptions) I am not
going to be dictated by anybody. But
I take suggestions.

(Interruptions) **

MR. SPEAKER: Do not record.

1 shall try to find out. I shall call
an emergency meeting of the Business
Advisory Committee, if possible, to-
day itself, and if not, tomorrow.

**Not recorded.
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I will try to find time this week itself.

So far as tornadp iz concerned, I am

going to allow under 377 to-morrow.
(Interruptions)

MR. SPEAKER: All will be dis-
cussed.

No further recording,
(Interruptions)**

MR. SPEAKER: Which is the rule
that 1s broken? Please tell me,

SHRI C. K. CHANDRAPPAN
{"inanore): On your rtuling, Sir.

MR SPEAKER: On my ruling you
cannot have a point of order.
(Interruptions)®*

MR SPEAKER ] am hearing point
of order.

Yes, Rule 56..... ....

SHRI C, K. CHANDRAPPAN: Rule
58 It is about Motion for Adjourn-
ment, We are moving Adjourn-
ment Motion with a specific purpose.

MR. SPEAKER: I have rejected it.

SHRI C. K. CHANDRAPPAN:
Please listen.

MR SPEAKER: You cannot go to
the merits of the case. You must tell
me the rule which hag been breached.

SHRI C. K. CHANDRAPPAN:
Ur&der Rule 58 the motion is quite in
order.

MR. SPEAKER: Because it is in
order, I need not allow. There is no
pomt of order.

(Interruptions)**

MR, SPEAKER: 1 have told you,
I am giving“you the opportunity for
law and order discussion.

SHRI VAYALAR RAVT (Chirayin-
Xi): On a point of order. I only

Want a clarification. I am not on
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merits, Rule 58 clearly states about
the admissibility of an adjournment
motion. When we are moving an
adjournment motion, we feel that
there are certain urgent issues which
should be brought to the attention of
the Government. There has to be
some debate and we can allow it to
bring out the anxiety faced by the
nation. I fully agree, Sir, we are not
competent to , andq it is not right on
our part to, discuss a State matter or
Law and Orderof the State I don't
want to discuss that. But the only
question is, the attitude which is
developing in the country today
among the police and the Govern-
ment. We want you to Iook into this.

MR. SPEAKER: That is on merit.
Now you are going into the merit.

SHR] VAYALAR RAVI: On an
earlier occaslon also I myself raised
the issue. I also requested you to
look into it as to what is happending
in this country with the Police and
the Government,

MR. SPEAKER:
I huve allowed it.

I have told you,

SHRI VAYALAR RAVI: That is
law and order, Sir. T want to speak
on the democratic right of every
citizen to make dissent. They have
been shot down.

MR. SPEAKER: Mr, Ravi. It will
come on two scores. First of all we
can discuss the law and order situa-
tion throughout Indim. Police attitude
will be one of the essential parts of
it. 'The second is, the Home Minis-
try’s Demands are there.

(Interruptions)

Please allow me. 1 have also a
right to speak. I have got the right
to speak. I have considered this
matter and under Direction 115 when
I say thaf*I have not allowed it, you
are not allowed to open a Debate
about it. The Direction is very clear
and it ig not arbitrarily done. There
are several motiong on several sub-

**Not recorded.
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[Mr. Speaker]

jects and it is more appropriate to
discuss them together because they
are al] interlinked in a way.

Your complaint is that the Police
are not behaving in the maner in which
they should. That is why one incident
will not do and that is why all inci-
dents have to be discussed together.

{Interruptions)**

MR. SPEAKER: Don't record.
Which isg tHe rufe that is broken? I
am not allowing a debate or argument.
You tell me which is the rule that is
broken, I will allow.

st wamht (fear) -
usTer WEET, HU ATz WG WrET
;A wgrAEN 1 ar o g
Wz gz
MR. SPEAKER: It is fiot a point
of order, What 15 the rule.

SHRIMATI CHANDRAVATI: I can
say anything on a point of order.

MR. SPEAKER' No. No. Not at
all. You are mistaken. You can only
say under what rule. Please sit down.
She hag no right. You are not alow-
ed. Don't Fecord

(Interruptions)**
SHRI K. P. UNNIKRISHNAN
(Badagara): I am on a point of

order. My point of order is this.
The Agricultural University. Pantna.
gar is heavily subsidised by the
Cenfral Exchequer. (Interriiptions).

MR. SPEAKER: This is point of
order. I am asRing which rule. Why
don't you take note of my responsi-
bility? I am asking fhe rule or the
law which is broken.

SHRI K, P. UNNIKRISHNAN: The
Pantnagar Agricultural University is
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heavily subgidised by the Central
Exchequer, It is not merely a matter
of law and order of the State but iy
is olso a matter of concern for this
House Bow the Central Exchequer's
finances are being disbursed. Now,
the operations and all the projects
subsidised from the Central Exchequer
have come to a standstill. That is
why, you know, I had sent a separat:
motion to you to consider the situs-
tion arising out of this. It happened
because of a messive offensive
launched by the police at the instance
of certain peopla in Delhi. This 1y
the point. (Interruptions).

MR SPEAKER: What he says i34
that it is a Cenfral subject.

SHRI K, P. UNNIKRISHNAN: It
is not only law and order. Of course,
partly law #nd order is there. Bul
there are other issues whith are in-
volved.

MR. SPEAKER- I have considered
that also. It has not appealed to me.
Merely because Cenira] Government
is giving the money, it does not
become a Central subject.

(Interruptions) **

MR SPEAKER: Do not record.

12.15 hrs.

RE. PONITS OF ORDER
CEDURE)

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, I
am rising on a point of order under
Rules 378 (1) (2) (8) (4) (5) (8);
(a) (b) (¢) (d) (e) and under Rule
377 and under Rules 56, 57 and 58.
Under these five rules 1 am raising the
point of order. We have been watch-
ing for the last week and this week
that the Chdir—not only you but even
the other people who sit in the Chair
—ask for the"Rule, Sir, whenever we

(PRO-

**Not record&d.



